IN THE CENTRAL ADMINISTFATIVE TR IEUNAL L, JAIFUR BENCH, JAIPLE.

* % %

Date of Decisicn: 04.04.96,

Bhetu Lal “ees Applicant
Versus
oo« Respondent

Unicn of India and obher

CORAM:

1))

HOM'ELE MF. GOFAL FFPISHMA, VICE CHAIFMAN
HOM'BLE ME. O.F. SHAFMA, MEMEEF (3)
For the Applicant ees Mr. Tezhav Agrawal

For the Respondents cee

ORDER
HON'BLE ME, GOFAL IRISHNA, VICE CHATRMAN

(o]

In this application u/z 1€ the Adminiztrative Trikburmals Act,
1925, (for shovk the Act), the applicant has prayel for the following
reliefs :-

"i) The respondents may kindly be direcisd that the sal:ry of the

applicant from 1.1.84 to
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Aated 10.5.94/10.6.9d may kindly ke fized undir the pay scale
of Fa.330-420 (Fz.1200-1200) and avrears may ke given to the
applicant accordingly.

ii) An inktevest at the vate of 18% way kindly be allowsd on this

amount .

|-
0}
ot
o
=
H
]

amonnt wee. f. 21.1.27 £ill vealisation of
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Lo revise the penzion of
the ap@1i ankt accoLﬂlngly arel  theveafizr  issue a revissd
Peznsion Payment Order (FFO).'

.'_C

2. We have hzavrd the learned comesl £or the applicant.

3. During the cowrss of arguments, the lzarned  counssl  for the

f
applicant has drawn cur athbencion to an Office Order dated 10.5.94/10. m:4i
in regard to the pay fixatcion in vespect of the applicant 2nd has stated

ite hiz notice for Jdemand of Jjustice daisd 15.4.95 no decizion
hzzn baken theveon.  Thiz notice of dzmand of justice may be treated
as a vepresentation, a3 :nvisagsd Ly Saection 20 of the Act.

4

4, in the vonmakances of the case, we Jdirack rezpondent Nood fo

C!fq%ﬁaceciie the aforesaid vepresencaiion/notics for Azmand of justice date



5.4.95

Jeweillly

10,5.64

otel

at Ann.A-G, in
1/10.4.94 within a peri
copy of this order

-2 -

thz light <f the O

£fie

Order

icd of are month from the date of receipk of a

5. NA stands Jdigpoesd of accordingly at the stags of admission. Let a
copy of the paper heols be sent alongwikth o a ooy, of this order Eo
espunjwnf Nu 3

(0.F. SH _IVLT”)

MEMBER (A)

Crlubwe
( GOEAL PRISHNA )
VICE CHAIRMAN



